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Shifting of Chasnala Mine Statutory 
seized Plan to New Delhi

5i 6^ SHRI JAGD AM BI PRASAD 
Y A D A V : Will the Minister of PAR­
L IA M E N T A R Y  A FFAIR S AN D  L A ­
BOUR be pleased to state;

fa) whether it is true that after Chas- 
nala mine accident on 27-12-75, Shri 
K . V. Ra?hunatha Reddy and his M i­
nistry officials had shifted one Chasnala 
inine important statutory seized plan to 
New Delhi;

(b) whether it is also true that this 
plan was sent to Chasnala accident 
Inquirv Officer at Dhanbad directly from 
New Delhi after over a month;

(c) whether this plan was found to show 
in pencil by dotted line the unknown 
channel which caused the accident and 
court of inquiry had not accepted these 
pencil lines existed on the plan before

• the accident on 27-12-75; and

(d) who got these lines marked and 
got tampered with the evidence and 
seized record and what role Shri Reddy 
played in this?

TH E M IN IST E R - OF PA R L IA ­
M E N T A R Y  A FFA IR S AN D  LA B O U R  
(SHRI R A V IN D R A  VARM A): (a) A  
plan seized by the officials of Directorate 
General of Mines Safety from the 
Central Survey Office at Chasnala on the 
night of the accident at Chasnala Mine 
on 27-12-1975 was handed over by the 
Director of Mines Safety and Inquiry 
Officer of D .G .M .S. to a senior officer of 
the Ministry on the 2nd January, 76 for 
safe custody and for being pass^  on 
to the Court of inquiry at the appro­
priate time.

(b') The plan was passed on to the 
Court of Inquiry on the 21st February, 
1976 direct from New Delhi.

(o') and (d). There were faint dotted 
lines in pencil on the seized plan. How­
ever, the Court of Inquiry appointed 
to enquire into the causes of and cir­
cumstances attending the accident which 
occurred at Chasnala Colliery on the 27th 
December, 1975 has not made any com­
ments as to when or by whom the dotted 
lines were marked on the plan.

Role Played by Indian Embassy in.
U.S.A.

5164. SHRI K . N, D A S G U PT A  r 
Will the Minister of E X T E R N A L  
A FFA IR S be pleased to state;

(a) what have been the main activi­
ties of the Indian Embassy in U;S.A.^ 
during the last three years, to project 
the image of India;

(ĥ  apart from the routine work like 
distribution of pamphlets and brochures 
organising exhibitions, etc., what 
directives were given by the Head of the 
Mission to his Foreign Sen ice Petsrn- 
nel who are highly talented to bring 
about better understanding between two 
-countries; and

(o'! do we have an annual account of
the activities of our Embassy in U.S.A. ?

TH E M IN ISTER  OF PA R LIA ­
M E N T A R Y  AFFAIRS AND LABOUR 
(SHRI RAVIN D RA VERM A' ; (a) The 
Embassy has been continuously in touch 
with the U.S. Administratior, Senate 
and Congress, academic institutions, 
iournalists and the gci êrp] public. The 
Embassy brings out a weekly 4-page 
newspaper called “ India News”  which is 
distributed to 18,000 addresses in the 
United States. The officers of the Em­
bassy participate in seminars and pro­
pagate Indias’ views on current'Issues 
of common interest.




